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VERSUS
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Date : 28-09-2018 This petition was called on for pronouncement
of Judgment today.
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Hon'ble Mr. Justice A.M. Khanwilkar pronounced the
judgment on behalf of Hon’ble the Chief Justice and himself
disposing of the writ petition with liberty to the concerned
accused to take recourse to appropriate remedy as may be
permissible in law. The interim order passed by this Court on
29" August, 2018 shall continue for a period of four weeks to
enable the accused to move the concerned court. The said
proceedings shall be decided on its own merits uninfluenced
by any observation made in this judgment, which is limited to
the reliefs claimed in the writ petition to transfer the
investigation to an independent Investigating Agency and/or
Court monitored investigation. The Investigating Officer is
free to proceed against the concerned accused as per law.
All the accompanying applications are also disposed of in
terms of this judgment.

Hon’ble Dr. Justice D.Y. Chandrachud, while
disagreeing with the views of Hon’ble the Chief Justice and
Hon"ble Mr. Justice A.M. Khanwilkar, pronounced a separate
judgment and directed to list the petition after three days
for orders on the constitution of the Special Investigating

Team.

(Chetan Kumar) (H.S. Parasher)
A.R.-cum-P.S. Assistant Registrar
(Two signed reportable judgments are placed on the file)
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